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MINUTES OF NORMS COMMI躙「EE oTC-7)OF
PLASTIC&RUBBER PRODUCTS'
MEETING NO.2/AM19
(HELD ON 18.04.2018)

lINDER TI‐IE CHAIRMANSHIP OF
SIIRI S.BoSo REDDY,ADDL.DGH

Meeting No。 2/87‐NC‐7/2018 of NORMS COMMITTEE(NC‐ 7)dealing with `Chapter 39 and 40
ofITC(HS)COde'held on 18。 04.2018,under the Chaill..anship of Sh五 S.B.S.Reddy,Addl.DGH,
Dircctorate Gcncral of Foreign Trade,Dcpartment of Commercc,Udyog Bhawan,New Delhi‐ 110011.
Following offlcers attended the Meeting:

1)   Shri Shaish Kmar,Teclmical Expert(Consultant),DGFT
2)   Shri Nand Lal,Consultant,DIPP
3)   Ms Chitra sha111la,Dy.DGFr
4)   Shri Ashok Chander Bhatt,FrDO

2.    Fo■owing arc the decisions ofthe Norms(ComΠ Littee after deliberation and RA concemed shall
take consequential action as per Forei3n Trade Policy/Procedures:

MANUAL CASES

Subject: Request of IVI/s SNF (India) Pvt. Ltd., Visakhapatanm for amendment of export
Item description by deleting Non Volatile Solid Condition for regularization of
EODC in respect of their various authorizations. for fixation of adhoc norms in
respect of Advance Authorization No.2610012696 dated ll.ll.20l4

Decision : The committee considered the request of the frm and decided to reject the case as no technical
Justification given for deletion of Non Volatile Solid Condition. Moreover, previous relaxation
was one time and party should have exported subsequently with concerned declaration.

Export item is also in brand name.

Subject: Request of IWs SNF (India) Pvt. Ltd., Visakhapatanm for amendment of export
Item description by deleting Non Volatile Solid Condition for regularization of
EODC in respect of their various authorizations. for fixation of adhoc norms in
respect of Advance Authorization No. 09100561E8 dated 31.05.2013

Casc Noo A¨ 10 lVUs SNF (India) Pw. Ltd. HQ F.No.
D1/87ノ050/00357/ARだ 15/DES‐VII 1柵ed

NC No.:2/AM19
Dated:18.04.2018

Adv.Lico No.and Date
2610012696 dated ll.11.2014

RA FoNo.26/24/040/00013/AM15

Case Noo A¨ 11 M/sSNF(India)PVt.Ltd. EQ FoNo。

D1/87ノ050/00011/AM15/DES‐VII 1柵ed
NC No.:2/ADE19
Dated:18。 04。2018

へdv.Lico Noo and Date

D910056188 dated 31。 05。2013

RA FoNo.09/24ノ040/00019/AM14



Decision :

)

The committee considered the reouest of the firm and decided to reject the case as no technicalJustification given for deretion oiNon n"r",rl"iurJc"riir;: i;;;"r"" previous relaxationwas one time and party should have exported subsequent with coicemeo oectaration. Exportitem is also in brand name.

. Lic. No. and Date
10012233 dated 29。 11.2013

F. N o. 26t241 04Ot 0000S/AMt4

Subject: Request of IVUs SNF (India) pvt, Ltd., Visakhapatanm for amendment of exportItem description by deleting Non Volatife Sofia ConJitioo fo, r"gul""iz"tir., oiEODC in respect oftheir various authorization.. ioi n-*ation of adhoc norms inrespect of Advrnce Authorization N o. 2610012233 dateit Z9.ll.2ll3
Decision : The committee considered the request of the firm and decided to reject the case as no technicalJustification given for deletion oiNon voratire solid conditi"". Ni'";;;;;;;ifrur r"tu*utio,was one time and party should have exported subsequent wittr concemea deita.atioi.' exportitem is also in brand name.

Subject: Request of n,s SNF flndia) prt. Ltd., Visakhapatanm for rmendment of €xportItem description by deleting Non voratite sota conaition for regurarizat#-oiEODC in respect of their various authorizatiorr. ioi i*"Uon ofadhoc norms inrespect ofAdvance Authorization N o.2610012233 drted 29.1I.2013
Decision : The cornmit.. ^^-.i.r--.r .L^ -^^----. .,r ^槻酬電λ器篭躙盟器臨棚蠍II饉笛郡郡胤:ξ:[『l織認窮訛Ψ

dhaVecxPOrcdュ

れい“W織蝉鐵嚇魃 、需Ⅷ棚淵ations.fOr ixooO■ Ofadboc normsin
respect OfAdvance AuthOttatiolll N。 .2610012073 dated 23.09.2013

Dccision:       Thc cOnlnuttcc considcrcd thc rcqucst ofthc fl.1..and dccidOd tO rcJcctthC Casc as tlo tcchcal

SNF(Indiり PvL Ltd.

. Lic. No. and Date
10012232 dated 29.11.2013

F. N o. 261241 040t 00004/AM14

. Llc. No. and Date
10012073 dated 23.09.2013

F. No. 26/24t040t 00001/AMt4
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Justification given for deletion of Non Volatile Solid Condition. Moreover, previous relaxation
was one time and party should have exported subsequent with concemed declaration. Export
item is also in brand name.

Subiect: Request of lWs SNF (India) Pvt Ltd., Visakhapatanm for amendment of export
Item description by deleting Non Volatile Solid Condition for regularization of
EODC in respect of their various authorizations. for lixation of adhoc norms in
respect of Advance Authorization No. 0910051770 dated 11.09.2012

Decision : The committee considered the request of the firm and decided to reject the case as no technical
Justification given for deletion ofNon Volatile Solid Condition. Moreover, previous relaxation
was one time and party should have exported subsequent with concerned declaration. Export
item is also in brand name.

Subject: Request of ll{/s SI\IF (India) Pvt Ltd., Visakhapatanm for amendment of export
Item description by deteting Non Volatile Solid Condition for regularization of
EODC in respect of their various authorizations. for fixation of adhoc norms in
respect of Advance Authorization No. 09100s3177 ihteil04.07.2012

Decision : The committee considered the request of the firm and decided to reject the case as no technical
Justification given for deletion of Non Volatile Solid Condition. Moreover, previous relaxation
wasi one time and party should have exported subsequent with concerned declaration. Export
item is also in brand name.

Online Cases

Case No.A‐ 15 ⅣVs SNF(Indi→ PVt.Ltd. HQ FoNo。

D1/87ノ050/00273/AM13ノDES‐VⅡ
Status:
Reiected

NC No.:2/AM19
Dated:18.04.2018

Ad■ Lic.No.and Date
D910053770 dated ll。 09.2012

RA FoNo.09/24/040ノ 00253/AM13

Case No.A‐ 16

IWsttFcn正
→L Lta HQ FoNo.

Dlノ 87ノ050/00179/AM13/DES‐VII
Status:

Reiected

NC No.:21慰19
Dated:18。 04.2018

Adv.Lico No.and Date
0910053177 dated 04。 07.2012

RA Fo No。 09/24/040/00117//uⅦ 13

No.:`6/18/87-ALClノ2015 VIS10N PRODUCTS

EXPORT ITEM QIIY IIttPORT ITEM Q貿
POLYESTER RESIN
SOLUTION(55t/‐ 1%RESIN
CONTENTJ VOY8152A

20000 K.g l. Neo Pentyl Glycol 4326.920K.G

2.Phthdic Anhydride 4769.230K.G

鱗翻馳臨M辮柵 憾∬



1923.080K.G

1923.080K.G

RA mey take consequentlal actlon as per Policy / Procedures.

Case No.:104/2ノ 87‐ALC1/2017 Mcet No/Date:2/87‐

ALC1/2018
18.04.2018
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: The committee considered the case as per agenda and decided to reject the case as Export and
ltems are same.

Paty Name:DHARIYAL
POLYMERS PVT.LTD.

POLYLEERS PVToLTD.

Meet No/Date:2/87‐

Decision: The committee considered the case iN per agenda and decided to reject the case as Export and
Import Items are same.

18.04.2018

HQ File :01/87/050/00163/AMl8/ jRI.e rlle :081241040100199/AMt6l jl-ic.NotDate:O8101361t2

24.09.2015

Decision : The committee considered the case as per agenda and decided to reject the case as Export and
Import Items are same.

Party Name: COVESTRO ( INDIA) lMeet No/Date:2/87- status:

RttectedALC1/2018
18.04.2018

HQ File :01/87/050/003&lAMll6l IRLA File :031941040/005551AMt6/ ilic.NoiDate:o310801704

Decision: The committee considered the case as per agenda and decided to reject the case as no complete
information is given.

Paty Name:DHARIYAL
POLYMERS PVT.LTD.

Party Nallne:LLOYD
INSULATIONS(INDIA)LINIITED

IMcet No/Date:2/87‐

IALC1/2018

1濶
珈‐

HQ File :01/87/050/00030/AMl7/ jnl.e nite :03l95l040lO0954lANll'l ilic.No/Date:0310803100

lCase No.: I 06/2 I E7 -ALCI I 2Ol7

ICase No。 :10/1/87oALClノ 2016

: The Committee considered the case and decided to refer the matter to DIPP.

4

No.:105/2′ 87‐ALClノ2017

File :0 1/87/05 0/001621 ANlt 8l lRr,r rite :OBt24t 040/001 98iAM l6l

ATE LIMITED

1.01.2016
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ase and decided tO referthe ma"er to Technical Expert(cOlllSultantl,:The COmmittee considered the cI

Expert (Consultant),

Case No.:13′ 14/87‐ALC1/2016
INTERNATIONALPRIVATE IETCTIZOid

鴨 eCOrrlmttcettdeκ d山 e ca“ and deddedゎ
“
trぬe mtter b Tech」cJ Etter cOnsuね nり,DGH.

: The committee considered the case and decided to approve foilowing uarr*-r.rr-.-

Polyester PHnted SelfAdhesive

Labels(square/Rectangulary
L Polyester Film / Sheet (125
Microns t0 50rl Microns)

熙 L慮常絆
面К TTe

RA may take consequential action 
". 

p"" pott.y / procedures.

No.:lo/14/87‐ALC1/2016
Meet No/Date:2/87-

縞

No.:11ノ 14/87‐ALC1/2016  1二 a」りNamc DOWcHEMICAL  IMcetNo/Datc2/87‐

1                     卜NlERNAT10NAL PRIVATE   IALC1/2018

lr 8.o4.2ol8iffiEic.N./D,t

Name: DOW CHEMICAL

Flle:01/87/050/00346/AM17/



1滲揚 需

lt範o,DGFT.

_         ed to refer the matter to Technical Expert(cOnsultant),DGFT.

_         い019,,FⅢ 9mll■r to TCChnical ExPcrt(COnsultant),DGFT.

目

目

出

国

ICaseNo.:95r15/87‐

ALC1/201J

HQ File:01/87/050/00488/AM17/

Committee considered the case and decided to refer the mattcr to Tcchnical Expert(COnsultanり
,DGFT.

:The

「 F出
¨面 Party Name:DSM INDIA PVT.

LTD

ASHOK C
ForeonTrade Deve:opment Ottcer

W器淵朧鼎甜
Udyog Bhawan,New Delhi
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No.:14/14/87oALC1/2016 No/Date:2/87‐

1/2018

10066510

No/Date:2/87-

1/2018
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ld decided tO referthe ma"erto DIPP.

! The Committee considered the case as per agenda and decided,o upp.ou" A[* No.*, 
^ *do,

No.:50/1/87‐ ALC1/2017

File :01/87/05OtOOOSOtAfr,f rtf @

No.:78/2ノ 87‐ALC1/2017 Narne:VRINDAVAN No/Date:2/87‐
INDUSTRIES



POLYSTYRENE(Ps)
(GPPS/HIPS)cOMPOIIND
GRANULES

CPPSノHIPS
(REGRIND/LUMPs/
BLOCKS/ACGLOMERATE/
RECYCLED GRANULES)

101850 KG

RA may take consequential action as per policy / procedures.

lCase No. : 1 28/2 I 87 - ALCL t2017

25

L:]に lllT5γΨ“
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I:階∬鰍彎α3mm“剛‐

Party Name:KOHIN00R
RECLAMAT10NS

18.04.2018

The Committee considered the case "raaiffi
caseNo.:l0l12187'ALcll20l7 @B,I""rNr/D"t",r/sz

AND INFRASTRUCTURE LTD. IELCITZOIS
18.04.2018

The committee considered the case uno o".iaffi

Ca se No. : 48/3 I 87 - ALC I t 201 7- iF;t Nur"e, RAPID
ENGINEERING CO.PoLTD. ALC1/2018

18.04.2018

Approved

騰:∬究彎
C051“02И 3

Decision ! The Committee considered the

Meet No/Date:2/87‐

ALC1/2018
18.04.2018

RLA Flle:05/23/040/00628/AM17/

ASHOK CH

Meet No/Date:2/87-
ALC1/2018

case as per agenda and decided to apDrove Adhoc Norms as under:
EXPORT ITEⅣE QTY IIИPORT ITEM QTY
POWDER COATING
RESIN(PCR)
CONTAINING 23%
EPOXY RESIN AND
35%POLYESTER RESIN

500000 KG 1.Epoxy Resh 116383.600 KG

2. Polyester Resin 179092.600 KG

3.Titaniuln Dlo対 de 67307.760 KG

4. Benzoin 1545.370 KG

5.Carbon Black 7164.830 KG

6.Wax 605.030 KG

7. Leveling Agent 6527.290 KG

8. Barium Sulphate Precipitated 133217 KG
9.TRI GLYCIDYL ISO
CYANURATE(TGIC) 6428.740 KG

RA may take consequential action as per policy / procedures.

Case No. :96/2/E7 -ALCL t2Lt7 Party Name:JINDAL POLY
FILMS LTD.

HQ File:01/87/050/00153/ANI11 8/
Lic.N。 /Date:0510402232
17.04.2017

|

RL:01/87/05000158/AM18/ IRLARL Ю524/“0/oo661/AM17/
|                             131.03.2017
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加価 uヽnder examination h

lecided to defer the matter.

Case No.:76/3/87‐ ALC1/2017 Meet No/Date:2/87‐

ALC1/2018
18.04.2018

RLA File

:56/24/040/00046/AM17/

Decision : The Committee considered the case as per agenda and decided to approve Adhoc Norms as under:

EXPORT ITEM QIIY 1lⅦPORT ITEM QTY
REACTIVE
POLYAMIDE RESIN

112000 KG 1.DIMER ACID 72800 KG

2.RETHYLENE PENTA卜〔INE
(TEPA)

22400 KG

3.DIETHYLENE TRIAMINE
(DETA)

22400 KG

RA may take consequential action as per Policy / Procedures.

Decision: The Committee considered the case as per agenda and decided issue deficiency letter to the authorization
for submission of the following information.

) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.
Detailed manufacturing process along with technical justification for wastages claimed at each stage and each of the
,terials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may
fumished. If the scrap is being sold, the sale value/commercial value may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export

IMcet No/Date2/87‐

ALC1/2018
18.04.2018

: The Committee considered the case as per agenda and decided to approve Adhoc Norms as under:

Party Name:MPD INDUSTRIES
PVT.LTD.,

1器器
前 0∞Я%

脚 慮鮒 囃緞 :

Ⅲ面獣V扁酬駈憾朧町

:01/87/050/00277/AM18/

Case No.:31r3/87‐ ALC1/2017 Party Name:VASUDHA

Lic.No/Date:5610(Ю 5137

105.052017

EXPORT ITEM QTY I「旺PORT ITEⅣl QTY
REACTIVE
POLYAMIDE RESIN

105000 KG 1.DIMER ACD 68250 KG

2.TRIETHYLENE PENTAヽlINE
(TEPA)

21000 KG

3.DIETIIYLENE TRIANE 21000 KG

Approved

Fllc

PVT.LTD.

No.:77ノ3/87‐ALClノ2017 Nalne:MPD INDUSTRIES
LTD.,

Approved

鵬 島掲5υO鯰■/AMW
File
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RA may take consequential action as per Pollcy / Procedures.

Case No。 :134/2/87oALC1/2017 Party Name: DSM INDIA PVT. lMeet No/Date:2/87-
ALC1/2018
18.04.2018

The Commi

Party Name:CLASSIC IMPEX Mcet No/Date:2/87‐

RLA File

:05/23/040/00052/AM18/

Decision I The Committee considered the case as per agenda and decided to approve Adhoc Norms as under:

EXPORTITEM QTY I「ⅦPORTITEM QTY
PVC COMPOUND 100000 KG 1.PVC/PVC RESIN 9121l KG

2.DI OctyI Pthalate(DOP)‐ DOP 8827 KG

3.Titanitull Dio対 de 1962 KG

RA may take consequential action as per Policy / Procedures.

PartyName: DSM INDIA PVT. lMeet No/Date:2/87-
ALC1/2018
18.04.2018

鉾

「
QⅢ∝∝お7剛剛 ワ鰤 爾

「

AⅢ∝蹴 ン
“

υ∞m7/AMⅣ
 I器器

αttЮ疏 焼

lDecision:me Committee considered the case and decided to refer the matter to Technical Expert (Consultant), DGFT.

Case No.:136/21E7-ALCll20l7 lParty Name: DSM INDIA PVT. lMeet No/Date:2/87-

ASHOK C

I:

:01/87ノ 050/00191/AM18/

ittee considered the case as per agenda and decided to approve Adhoc Norms as under:
EXPORT ITEM QTY IIИPORT ITEM QTY

20% ()lass Fiber

Reinforced卜

`icro SphereBased PBT Compoluld
containing ininllnun1 57%

of PBT(ARNITE TZ
6280)

54000 kg PBT CHIPS/GRANULES(BASE
POLYMER) 31266 kg

GLASS FIBER CHOPPED
STRANDS REINF.AGENT 10908 kg

MICROPEARL GLASS BEADS
REINF.AGT 11016 kg

MAS‐RBATCH COLORANT 1085.400kg

LOXIOL MOULD RELEASING
AGENT 264.600kg

RA may take consequential action as per Policy / Procedures.

Case No.:42/3/87‐ ALC1/2017
ALC1/2018
18.04.2018

:01/87/050/00243/AM18/ 1悧器
α固∝四

Case No.:135/2/87‐ ALC1/2017

File iRre rite ilic.No/Date:3110066730
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lzz.os.zon
Decision: The Committee considered the case and decided to refer the matter to Technical Expert(Consultant),DGFT.

Mcct No/Datc:2/87‐

ALC1/2018 Deferred
18.04.2018

HQ File:01/87/050/∝ )279/AN118/

on: The Committee considered the case as per agenda and decided issu. d"frciency l"tter to th" uuthoriration
for submission of the following information.

) Technical descriptionVspecifications, percentage composition (by weight) ofthe products to be exported.
) Detailed manufacturing process along with technical justification for wastages claimed at each sLge and each of the

required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may
fumished. If the scrap is being sold, the sale value/commercial value may be indicated.
)MaterialbalanceindicatingcalculativestatementoftherequirementofeachofitemformanufacmeOfeachOfexport

f) Separate quantity of Rubber compound and Aluminium in export

POLYMER SYSTEMS PVT. larCVZOra
18.04.2018

: Based on the technical conlment of l)コPP l田Hlished vide letter no.7/396/2017‐ TSW date 28.12.2017
ng No-8/87 ALCI/2017 dated I I .01 .201 8, the Committee decided to approve Adhoc Norms as under:

Mcet No/Date:2/87‐

ALC1/2018
18.04.2018

Case No.:78r3/87‐ ALClノ2017 Parり Name:GOLDEN ROLLS

Case No.:21/3/87‐ ALC1/2017 lstatus: Approved

Lic.No/Date:0310813465

23.05.2017

EXPORT ITEM QTY IPIPORT ITEM QTY PER KG
OF EXPORT

Ecopuf B 1410
Blendcd Poly01

32000 kg 1.Phthalic Anhydride 0.0491 Kg

2. Diethylene Glycol 0.0694 Kg

3. Propylene Oxide 0.4422 Kg

4. Dichloroflwoethane ( HCFC 141 b) 0.2461 Kg

5. Penta Methyldiethylenetriamine 0.0022 Kg

6. Dimethylcyclohexyalmine 0.0066 Kg

7.Silicon SCactant 0.0147 Kg

8. Catalyst ( Toyocat F40) 0.0013 Kg

9. Catalyst ( Dabco TMR -2) 0.0029 kg

RA may take consequential action as per Policy / Procedures.

Case No。 :16ノ3/87‐ALC1/2017 PartyName: EURASIA
POLYCHEM PVT,LTD.

lHq rite lnra rite llic.No/Date:0310813598 I

ASHOK CHANDЁR ЬI瀬
Foreign Trade Development O″ k

聰 捌樅慇厨l:鶏
Udyog Bhawan,New Delhi
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l:01/87/050i0021't/ANIlSl l:$1941040/00776/ANlt7/ lza.os.zon
Decision : The Committee considered the case as per agenda and decided to approve Adhoc Norms as under:

Mcet No/Date:2/87‐

ALC1/2018
18.04.2018

RLA File:03/94/040/00136/AM18/

lDecision: The Committee considered the case and decided to refer the matter to Technical Expert (Consultant), DGFT.

No。 :54r3ノ87‐ALClノ2017 Party Name: MACRO POLYMERS lMeet NoiDat e:21 87 -
1/2018

18.04.2018

HQ File:01/87/050/00255/AM18/ IRLA Flle:08/24/040/00526/AM17/ Lic.No/Date:0810140400

The Committee considered the case as per agenda and decided to defer the case.

Mcet No/Date:2/87‐

ALC1/2018
18.04.2018

障ち鵬α∞“
0/AM18/ 臓鼎

α囲
"“"9

Pa」りName:MACRO POLYMERS IMeetNo/Date2/87‐
IALC1/2018
18.04.2018

'- IHQ File :01/87/050/00256/AMl8/
I

EXPORT ITEM QTY IMPORT ITEM QTY
ADDITIVE MASTERBATCH 24000 KG 1.IIYDROCARBON RESIN 14541 KG
Contarning 600lo Hydrocarbon
resin and 40% Polypropylene

2.POLYPROPYLENE
GRANULES 9699 KG

RA may take consequential action as per Policy / Procedures.

Case No。 :24/3/87‐ ALC1/2017
ANT10XIDANTS PV「 .LTD.

HQ File:01/87/050/00225/AM18/ Lic.No/Date:0310813644

129.05.2017

Case No.:53/3/87‐ ALC1/2017
POLYNEERS P.LTD.

:01/87/050/00259/AM18ノ

cle from S10N the colnmi ttee decided to aDDrove followins adhoc norms:-
EXPORT ITEM QIIY I「ⅦPORTITEM QW

MELAMINE FORMALDEHYDE RESIN
MF-268(RESIN CONTENT 60ツ ー2%)

l kg
1.BUTANOL 0.583 kg

2.MELAMINE 0.3 Kg

RLA may take consequentlal action as per Pollcy / Procedures.

Case No。 :55/3/87‐ ALC1/2017

日ず器
α囲∝
“
佗2

lDecision: The Committee considered the case as per agenda and decided to defer the case.

訛鷹農諸鼎:囃h
Udyog Bhawan,New Del

Name: MACRO

ASHOK CHANg目 Flト
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Decision : The Committee considered tt 
" 

ru,

:01/87/050/00283/AMl8/ l:$/9aM0/o062ot/il,i-tlt loi.oa.zon

POLYSTER RELEASE
LINER 3380.950 KGS
47942 SQM

RA may take consequential action as per policy / procedures.

: The Committee cousidered the case as per a

PVC Compound
(Power Cable Grade)

100825 kg 58418.010KG

2. Dioctyl Phthalate Plasticizer (DOp) 19761.700KG

3.Ch10Hnated ParaffIIls Plasticizers 12855.190KG

RA may take consequential action as per policy / procedures.

Decision : The committee considered the case as per agenda urd a..id"a to a"Ertrr*

FICaseNo.:56r3′

87‐ALClr2017

No.:27/3/87‐ ALC1/2017

Name:KKALPANA No/Date:2/87‐

(INDI→

No.:53/3/87‐ ALC1/2017 Name:MACRO PoLYMERS No/Date:2/87‐
LヽTD.
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1器3鷺5υ002:√ 1滋鵬∽剛2鳳百
r : The Committee considered the case as per agenda and based on technicat commonts of D/o C&pC
vide oM No. -4601l/20l2009-PC-[ dated 17.04.2015 the following adhoc norms are approved :-

EXPORTITEM QIIY IMPORTITEM QTY
Alkyd Resin S- 5060 LV
(Resin Content 80+/‐ 20/。 )

l kg 1.Distilled Fatサ Acid 0.446 kg

2.Glycerine 0.031kg

3.Pentaerithritol 0.0770 kg

4. Phthalic Anhydride 0.213kg

5,Mheral T呻 entine Oil(MTOソ Low
Aromatic White SpiHt(LAWS) 0.152kg

6. Xylene 0.058 kg

RLA may take consequential action as per Policy / Procedures.

No/1)ate:2/87‐

1/2018

18,04.2018

Approved

鵬3児5υO""鳥馬 階淵彎“・
Ш口″

1鵬糀υO∞87/AMl」
: The Committee considered the case as per agenda and decided to approve Adhoc Norms as under:

EXPORT ITEⅣE QW IDIPORT ITEM QTY

ONE L00P BAGS
CONTAINING PP
GRANULES 344700
Kgs PLASTIC
COLOUR NIASTER
BATCH lo000 Kgs UV
STABILIZER MB
10441 Kgs

ENHANCED PE
RESIN/LDPE
GRANULES/LLDPE
GRANULES 131913
Kgs ANTI BLOCK NIB
3050 KgsPPA MB
1525 Kgs ETHYLENE
VINYL ACETATE CO
POLYMER 15250 Kgs

516879 Kg

ENHANCED POLYETHYLENE
RESIN/LDPE GRANULES/
LLDPE GRANULES

138509 Kg

PLASTIC ADDITIVE
MASTERBATCH‐ ANII
BLOCK MASTER BATCH

3200 Kg

PLASTIC ADDITⅣE
NIASTERBATCH_PPA
NIASTER BATCH

1600 Kg

ETHYLENE VINYL ACETATE
CO POLYMER 16013 Kg

POLYPROPYLENE
GRANULES 379171 Kg

PLASTIC COLOUR MASTER
BATCH 10500 Kg

U.V.STABILIZER卜〔ASTER
BATCH 10650 Kg

RA may take consequential actlon rs per policy / procedures.

「
F"eN∝
7%87-ALCν2"7

躊 網 Lξ 器
は TFLUOЮ

 I器 淵 rCν
絆‐

脇 服 :鯖訛鵬
Mhtt」調器鷺i彗鮒響

1柵L

No.:52/3/87‐ ALC1/2017 NaIIlα  BULK HQUID
PVT LTD
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Case No.:2/3/87‐ ALCl′2017 Paり Name:EXPANDED

ision:  The committee note that D/L dated 15.01.2018 was issued by I)GFT to flrln and

been received sO far.Thus,the Committee decided tO reiect the case.
requisite information has

Mect No/Date:2/87-
POLYMER SYSTEMS pVT. LTD lnrCUZOrS

No.:4/4/87¨ ALC1/2017 Meet No/Date:2/87-

ALC1/2018
18.04.2018

! The Committee considered the case as per agenda and decided to approve Adhoc Norms as under:

Mect No/Date:2/87‐

ALC1/2018
18.04.2018

HQ File:01/87/050/OC1244/AM18/

Decision: The Committee considered the case and decided to refer the matter to Technical Expert (Consultant), DGFT.

case No.:80/3l97-Al;cllzol7 jParty Name: GUJARAT FLUoRo iMeet No/Dat e:2tg7-
IALC1/2018

HQ File :01/87/050/0028I/AMI8/ lRre nite sanarcaofumialluta ltic.Noroati:jaroo+::oo
21.06.2017

:ision: The committee note that D/L dated 15.01.2018 was issued by DGFT to firm and requisite informition tras
been received so far. Thus, the Committee decided to reject the case.

lParty Name : VERSATILE CARD ltr,teei NolOat*ZA Z -

HQ Ⅲ∝∝/87/050/00節 3/AMⅣ
世
Am∝
"″
″

“

o/00183/AM18/1蹴
器
α
"Ю
雛

“

Ю

Decision: The Committee considered the case and decided to refer the matter to DIPP.

Party Name:KKALPANA
INDUSTRIES(INDIノ リ

Lic.No/Date:0310814087

19.06.2017

EXPORT ITEM QTY IPIPORT ITEM QIIY

Cross Linkable LDPE
Compound

271000 kg

1.LDPE Gttmules 270837.400kg

Tri Methoxy Vinyl Silane 3794 kg

Di-Cumylperoxide (DCP) 216.800kg

Antioxidant 216.800kg

Relevant Gusseted Bag As perpacking policy
RA may take consequential action as per Policy / procedures.

Case No.:43ノ 3′87‐ALC1/2017 Paty Name:COLORPLAST
SYSTEMS PVT LTD

lCase No.:36/3 t 87 - ALCL t2017

File:01ノ87/050/00280/AM18/ File:34/24/040/00308/AMl

LTD
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器 3児5αO"37/AMⅣ  障 危鵬 ∽ ∞63/AMⅣ
cision : The Committee considered the case as per agenda and taking cue from SION, decided to approve the
lowing Adhoc Norms:

EXPORT ITEM QTY Iヽ〔PORT ITEM QTY

PVC Printed Cards

(25000 kgs)

5000000 Numbers
l. Homo Polymer Sheets/PVC
White Core of relevant thickness

30500 kg

2. Printing Ink
223.210 kg

RA may take consequentlal action as per Policy / Procedures.

Mcet No/Date:2/87‐

ALC1/2018
18.04.2018

: The Committee considered the case as per agenda and taking cue from SION, decided to approve Adhoc
as under:

EXPORT ITEM QTY IMPORT ITEM QTY
PVC Printed Larninated

Card

(20000 kgs)

4000000 Numbers
L Homo Polymer Sheets/PVC
White Core of relevant thickness

21270 kg

2. Printing Ink
178.570 kg

3. Coated Overlay kg

RA may take consequential actlon as per Policy / Procedures.

Mcet No/Date:2/87‐

ALC1/2018
18.04.2018

|:請∫:ら11彎
e:0510403287

: The Committee considered the case as per agenda and decided to approve Adhoc Norms as under:

ALC1/2018
18.04.2018

Lic.No/Date:0410163274

27.06.2017

Case No.:37ノ 3/87‐ALC1/2017 Party Name: VERSATILE CARD
ITECHNOLOGY PVT LTD

IPartyName:KLJPOLYMERS

EXPORT ITEM QTY INIPORT ITEM QTY
THERMOPLASTIC
RUBBER(TPR)
COMPOUND

500000 Kg
1.STYRENE BUTADIENE
SWRENE

407966 kg

2.SYNTHETIC RUBBER
(GRADE:RB 840)
(GRADE:RB 840)

40767 kg

3.S胃TENE ETHYLENE
BUTADIENE STYRENE 61267 kg

RA may take consequential actlon as per Policy / Procedures.

ASHOK C編

珈 翼:鰍躙鵬
Mhistry oFcommerCe&:ndusw
Udyog Bhawan,New Deihi

No.:45/3/87‐ ALC1/2017



lPartyName: KANODIA
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Case No.:44/3/87‐ ALC1/2017 : Approved

RLA Flle
:05/23/040/00119/AM18/

Decision : The Committee considered the case as per agenda and decided to 
"pprou" 

Adh* No..r * ordo,

Case No.:120/2/87‐ ALC1/2017 No/Date:2/87‐

1/2018

18.04.2018

Decision: The committee considered the case as per agenda and decided to reject the case as Export and
Import Items are same.

Mcet No/Date:2/87‐

ALC1/2018
18.04.2018

: The Committee considered the case as per agenda and decided to approve Adhoc Norms as under:

Party Name:KLJPOLYMERS
AND CHEMICALS LTD

RLA File
:05/23/040/00148/AM18/

ALC1/2018
18.04.2018

Lic.No/Datc:0510403304
:01/87/050/00245/AM18/

EXPORT ITEM QTY IMPORTITEM QTY
PACKAGING
FLE測BLE
LAMINATES

236 MT 1.GRANULES LLDPE 124.100 MT

2.ALIIMINItM FOIL 5.3T012 MIC 49.500MT

3.POLYETHYLENE TEREPHTHALATE
(POLYES‐R)08T024卜 lIC

74.200 MT

RA may take consequential action as per Pollcy / procedures.

PartyName: DHARIYAL

ICase No.:9/4/87-ALC1/2017 Party Name:GALA SHRINK FIT

Lic.No/Date:0310814427
:01/87/050/00291/AM18/ :03/94/040/00268/AM18/ 04.07.2017

EXPORTITEM QTY IMPORT ITEM QTY
CROSS LINKABLE
POLY「IrYLENE COmOIIND
CONTAINING MINIMtM
86%LDPE

68805 kg
LDPE LOTRENE
FB 3003

605CXl kg

RA may take consequentlal action as per Policy / Procedures.

Case No.:46/3/87‐ ALC1/2017
ALC1/2018
18.04.2018

:01/87/050/00247/AM18/
Lic.No/Date:0510403333

05.07.2017

lDecision: The Committee considered the case as per agenda and decided to approve Adhoc Norms as under:

A,H9K CH耐び

謄Ⅲ暁晰誂淵f3

File:01/87/050/00177/AM18/ RLA Flle:08/24/040/00085/AM18/

No/Date:2/87‐
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EXPORTITEM QTY IMPORT ITEM QTY
1.PE COMPouND

500000 Kg
1.LINEAR LOW DENS17Y
POLYETHYLENE(LLDPE) 428386.300】くg

2.ETHYLENE VINYL ACETATE 63646 Kg
3.SILANE 12729.200 Kg

4.DIBUTYLTIN DILAURATE
(DBTL)

4406.300 Kg

堅 lIMYL PEROXIDE(DCP) 832.300 Kg
RA may take consequential action as per policy / procedures.

Party Name: GUJARAT FLUORO ftuteet NotOute:Z/AZ-
ALC1/2018
18.04.2018

HQ ΠL Юν87Ю5υCIC1282/AM18/IRL          
した。No/Dttα3410043324
105.07.2017

Mcet No/Date:2/87‐

ALC1/2018
18.04.2018

対 om The conmhee note■ 誠 D/L dated 15.01.2018 was ksued by DGFT tO nm and κq」dte hおmatbn h器
been received sO far.Thus,the COnlIIuttee decided tO relect the case. .

! The Committee considered the case and decided to refer the matter to Technical Expert (Consultant), DGFT.

FraseNo■ 38/3/87‐ALClノ2017 FartyNamc CARD Mcet No/Date:2/87‐

No/Date:2/87‐

1/2018

18.04.2018

Lic.No/Date:0810140636

13.07.2017

62「
Q RL Юν8705α∞24VAMlν

 ttAmeЮ
52ン040/Om32/AMⅣ

薇漁
αO"04033“

*^".fu
Foreign Trade Development Oiio
Diredorate General of Fore'rgn Tra:.',
Ministry of Commerce & lndustry

Udyog Bhawan, New Delhi

「
絆ase N∝ 81/3/87■LCν2017

Case No。 :47ノ3/87‐ALC1/2017

ALC1/2018
18.04.2018

Lic.No/Date:0410163314
:04/24/040/00o72/AM18/ 07.07.2017

: The Committee considered the case as per agenda una ai"

EXPORT ITEM QTY IMPORT ITEM QTY
PVC Laminated Card

(10CX10 kg)

2000000 Nmbers
l. Homo Polymer Sheets/PVC
White Core of relevant thickness

10635 kg

2. Coated Overlay of relevant
thickness

1565 kg

RA may take consequential action as per policy / procedures.

Case No.:59ノ 3ノ 87‐ALC1/2017 Paゥ Name:StINFLEX
RECYCLING PRIVATE LINIITED

Name:JINDAL POLY
LD.

rECHNOLOGY PVT LTD

「IQ Flle
101/87/050/00239/AM18/

File:01/87/050/00260/AM18/
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: The Committee considered the case and decided to refer the matter to DIpp.

Case No.:71/3/87‐ ALC1/2017 Party Name: GOVIND RUBBER lMeet No/Date:2t87-
ALC1/2018
18.04.2018

HQ File :01/8710501Cfr272/ANllSl lnra rite :otz+to+oroooolle^rrarv l-Li".NorDat.,30l0l04078

Decision: The Committee considered the case and decided to refer the matter to DIPP.

Party Name:GOVIND RUBBER
LIMITED.

Mcet No/Date:2/87‐

ALCU2}t8
18.04.2018

: The Committee considered the case and decided to refer the matter to DIpp.

The Committee considered the case and decided to refer the matter to DIpp.

ALC1/2018
18.04.2018

Decision i The Committee considered the case as per agenda and decided to approve Adhoc Norms as under:

EXPORT ITEM QTY IMPORT ITENII QTY
1.Polyethylene

Compound Grade BS
0699 46.900M.T

1.LLDPE Granules 43.617M.T

2. Ethyl Vinyl Acetate 2.345M.T

3.Carbon Black 1.173M.T

RA may take consequentlal action as per Policy / procedures.

ALC1/2018
18.04.2018

HQ File :01187/050lm296lAMl8t lnrn rite :03/951040/00gitD*tnt ltic.No/Date:0310814941
31.07.2017

Decision: The committee note that D/L dated 20.12.2017 was issued by DGFT to fi; and."qrisite infor-"tion h*
not been received so far. Thus, the Committee decided to reject the case.

ASHOK

ICase No.:7273/87‐ALC1/2017

Case No.:73/3/87-ALC1/2017

響学
α  雷許r纂

Meet No/Date:2/87¨

Lic.No/Date:0310814667
:01/87/050/00207/AM18/ 18.07.2017

Case No.:14/4/87‐ ALC172017 PartyName: R.R.KABEL

7

File:01/87ノ 050/00273/AM18/



Case No。 :21/4/87‐ ALClr2017 Party Namei VIKAS ECOTECH No/Date:2/87‐

1/2018

18.04.2018

Decision: The Committee considered the case as per agenda and decided to reject the case as specific import item has
not be given.

No/Date:2/87‐

1/2018

18.04.2018

cision: The Committee considered the case as per agenda and decided to reject the case as specific import item has
be given.

PartyName: SPERRY PLAST lMeet No/Daie:2187- status:

ReiectedALC1/2018
18.04.2018

cision: The Committee considered the case as per agenda and decided to reject the case as specific import item has
be given.

P釘けNalnc:ЛNDAL POLY
FILMS LD.

IMcct No/Date2/87-
ALC1/2018
18.04.2018

HQ File :Ot/87/050/N358/AMl8/ lnrn rite oslz:to+otoozoolerrrrv @
130.08.2017

i The Committee considered the case and decided to refer the matter to Technical Expert (Consultant),

HQT∝咄
γ

剛 ∞
"γ
鰤 W‐

障

A品 :の2γ
“

剛 劉0/AMW I器
器
α

“
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Case No.:22l4 t87 -ALCtlzLl7 Party Name:SPERRY PLAST

Case No.:23/4/87‐ ALC1/2017

lCase No.:43/ 5187 -ALCtt2Lt7

Case No.:44/5/87‐ ALClノ2017 Party Name:JINDAL POLY

ALC1/2018
18.04.2018

Decision I The Committee considered the case and decided to refer the matter to Technical Expert (Consultant),
DGFT.

Meeting ended with a vote of thanls to the Chair.

**********ホ

LTD.

File :01/87/050/00304/AM I 8/ lnre rite :05/24/040t 00224t AMtSt

File :01/87/050/00305/AM I 8/ lnre rite :05 t24t040/00225/ ANltSt
I                             J29.08.2017


